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Present: Mrs. Priyanka Hazarika Nair 

            Sub Divisional Judicial Magistrate (M) 

            Biswanath Chariali, Sonitpur. 
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FINAL ORDER 

1. Case of the aggrieved party in brief: The petitioner, Smti. Mulu Sharma, on 

being aggrieved by the treatment meted out to her by the respondents has filed the 

instant petition under section 12(1) of the Protection of Women from Domestic 

Violence Act, 2005 seeking reliefs of protection order, residence order, monetary 

reliefs and compensation. Hence this case. 

2. On receipt of the instant application, show cause notice was issued to the 

respondents. The respondents appeared and filed their written statement but 

subsequently failed to appear without any steps and thus the case proceeded exparte 

against them. 

3. The respondents denied all the allegations of domestic violence brought forth by the 

petitioner the petitioner and prayed to dismiss the case of the petitioner. 

POINTS FOR DETERMINATION: 

4.  Whether the aggrieved party, Smti. Mulu Sharma, was subjected to domestic 

violence by the respondents and as such entitled to the reliefs as prescribed in the 

Protection of Women from Domestic Violence Act, 2005? 

5.  During the trial the aggrieved party examined four witnesses including herself. Due 

to the absence of the respondent the witnesses of the aggrieved party could not be 

cross examined. Heard the Learned Counsel for the aggrieved party and has arrived at 

the following finding: 

DISCUSSION, DECISION AND REASONS THEREOF: 

6. PW-1, Smti. Mulu Sharma, in her evidence stated on oath that on 06.02.2017 she 

had got married to the respondent no. 1 and thereafter she used to stay at her 

husband’s house.  The respondents used to physically assault her and threw away her 

stridhan articles.  She deposed that respondent no. 2 did not let her stay with her 

husband and asked to open her clothes to show whether she is a female or male. She 

further deposed that the respondent no. 1 stays with his sister in law, respondent no. 



7.  She deposed that she had gone to her mother’s house for some rituals and when 

she had gone back to her matrimonial house with her sister in law, Urmila the 

respondents did not let her enter their house. She further deposed that the 

respondents used to keep her inside in locked room and threatened to kill her if she 

did not return back to her parental house. She deposed that the respondents took her 

signature in a blank paper and drove her out of her matrimonial house. She deposed 

that her brother and sister in law had taken her to the respondents’ house but they did 

not let them enter for about three hours and after that they let her enter her 

matrimonial house. She deposed that respondent no. 1 had demanded dowry from her 

and assaulted her badly as a result of which she was compelled to leave her 

matrimonial house. She deposed that the respondents took away her sarees and 

jewellery.  She deposed that she has been residing in her brother’s house since then. 

She further deposed that the respondent no. 1 has not been providing any expenses to 

her for her sustenance. She further deposed that respondent has a monthly income of 

Rs. 35,000/-. The other P.Ws corroborated the version of the P.W-1. 

The evidence of the petitioner and the other P.Ws remained unimpeached and 

uncontroverted and thus there appears nothing to disbelieve the version of the 

aggrieved party. 

7. The facts which surfaced up during the evidence are that the aggrieved party was 

compelled to leave the house of the respondents and that the respondents subjected 

the petitioner to torture, both mental as well as physical. The unimpeached evidence 

on record impels me to believe that the aggrieved party was subjected to domestic 

violence. As such she is entitled to the following reliefs: 

ORDER: 

8. The respondent is hereby prohibited from committing any kind of act of violence 

against the aggrieved party; 

9. The respondent is directed to pay a monthly maintenance of Rs. 8,000/- for the 

maintenance of the petitioner from the date of filing of the application. 



10. The respondent is directed to provide suitable separate accommodation to the 

petitioner and for that he is directed to pay Rs. 2000/- per month for the rental 

accommodation. 

11. The respondent shall pay Rs. 20,000/- as compensation to the aggrieved person 

within one month from the date of passing the final order in the instant case. 

12. Supply copy of the final order to the aggrieved party free of cost and also send a 

copy of this order to the Protection Officer, Biswanath. 

13. The final order is delivered and operative part of the same is pronounced in open 

court, today, i.e. the 4th day of June, 2019 under the hand and seal of this Court. 

 

 

                                                          Smti. Priyanka Hazarika Nair 

                                                    Sub Divisional Judicial Magistrate (M), 

                                                    Biswanath Chariali. 

 

 

 

 

 

 

 

 

 

 

 

 



APPENDIX                                                                     Date: 04.06.2019 

Aggrieved party Witnesses: 

1. PW-1: Smti. Mulu Sharma. 

2. PW-2: Smti. Urmila Devi. 

3. P.W-3: Sri Saru Sharma 

4. P.W-4: Sri Manoj Sharma. 

 

Aggrieved Party Exhibit:  Nil 

 

Respondent Witnesses:  Nil 

 

Respondent Exhibits:  Nil 

 

 

 

                                                               Smti. Priyanka Hazarika Nair 

                                                          Sub Divisional Judicial Magistrate (M), 

                                                                      Biswanath Chariali. 

 

 

 


